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CASE NO. :
Appeal (civil) 1675 of 2008

PETI TI ONER:
PAREED KUNJU K. M (DEAD) AND ANR

RESPONDENT:
M  MADHUSUDHANAN AND ORS

DATE OF JUDGVENT: 29/02/2008

BENCH:
S.B. SINHA & D.K. JAIN

JUDGVENT:
JUDGVENT
ORDER

CIVIL APPEAL NO 1675 OF 2008
[Arising out of SLP(C) No.16729/2006]

Leave granted.
Havi ng regard to the fact that the appellants have paid the deficit Court fees, the
i mpugned judgnent is set aside and the natter is remtted to the H gh Court for
consi deration as to whether the appellants herein may anmend their claimpetition or
not. It is made clear that all the contentions of the parties shall remain open. The
appeal is disposed of with the aforenenti oned direction.




